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Languages used for ALR.
Programmes

39 SHRI NARAIN CHAND PARA-
SHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pieased to state:

(a) the number of the languages
and dialects in which programmes
are being broadcast from the various
stations of All India Radio;

(b) the duration for each one wof

the languages/dialects from each
station;

(¢) whether it is proposed to in-
clude more dialects fcr use in the
programmes; and

(d) if so, the number and names
of such languages?

"THE MINISTER OF INFORMA-
TION AND BROADCASTING & SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) Besides the
15 languages mentioned in the VIII
Schedule of the Constitution of India,
end English, All India Radio Stations
have been broadcasting programmes
+M 146 dialects;

(b) A statement is attached.

(c) and (d). ‘The question of in-
cluding more dialects/languages will
depend on the felt needs of the
dialect/languase availability of re-
sourceg and the technical limitations
in regard to additional transmissions.

Statement
The duration in respect’ of main
languages/dialects  broadcast from

ATR Stations is as follows:

(i) Main language of the station
(included in the VII] Schedule of
the Constitution):

The duration varies approximate-
iy between 180 and 465 minutes per
day in case of single channel sta-
tiong end upto 20 hrs, daily, in res-
pect of multi-channel stations.

(ii) Non-tribal dialects with news/-

talks etc.:
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'The duration varies a.pprox'_ix_nntely
between 20 and 60 minuteg daily.

(iii) Tribal dialécts:

The duration varies between 15
and 45 minutes per day. In case the
tribal dialect is also the main lan-
guage of the station jt goes upto
8 hours approximately daily.

(iv) There is no fixed duration.in
respect of those dialects in which
only music is broadcast.

Target of Production of Coal for
1979-80

41. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY, IRRIGATION AND COAL
be pleased to state:

(a) what was the target of pro-
duction of coal for the vear 1979-80;
and

(b) whether it has been fully

achieved: if not, what is the short-
fall? .

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A GHANI KHAN CHAU-

DHURI): (a) The coa]"® production
target for 1979-80 was 118 million
tonnes,

(b) The present trend indicates that
production of 1043 millionl tonnes
during the year would be achieved.
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River Water Disputes pending
Selution

43. SHR] P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) the number of river waler dis-
putes pemnding golution; and

(b) the action to be taken by Gov-
ernment to sgolve them?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAU-
DHURY): (a) and (b). The main
river water disputes pending relate to
the use mnd development of the waters
of the Godavari, Cauvery and Yamuna
basins. Godavari Besin: In the case
of Godavari, from time to time, the
party States had entered into various
agreements for the distribution of
waters. The Godavarj Water Disputes
Tribuna! set up under the Inter-State
Water Disputes Act, 1956, in its report
submitted to the Central Government

MAGHA 8, 1901 (SAKA)
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on the 27th November, 1979 has
ordered that the agreements should
be observed and carried out by the
party States. According to the pro-
visions of the aforesaid Act, the party
States ang the Central Government
may ask for clarifications, explana-
tions or guidance within three months
from the date of submission of the
report. The decision of the Tribunal,
after such clarification, explanation
and guidance is final when it is noti-
fied py the Ceniral Government in
the Official Gazette, The period of
three monthg for seeking clarifica-
tions/guidance is not yet over,

Cauvery Basin: With regard to
the use and development of Cauvery
wasters, an understanding was reach-
ed amongst the concerned States of
Karnataka, Kerala wang Tamil Nadu
in August, 1976. Three meetings were
thereafter convened by the then Union
Minister of Agriculture and Irrigation
in August, September and October,
1978 with a view to having the under-
standing of August, 1976 ratifieq so
that it could be jmplemented without
further delay. As the talks proceeded,
it was geen that there was no com-
mon ground based on which a satis-
factory settlement could be reached.
Tamil Nadu objected to the wunder-
standing c¢n the ground that 1 war
reached at a time when there was no
popular Government in the State and
also wanted that its ayacut should be
protected adequately by ensuring cer-
tain releases from Mettur and not by
effecting definite savings from its own
\existing uses, Tami] Nadu, however,
recently has proposed another round
of talks and this is under considera-
tion,

Yamuna Basin: Detailed studies
about availabilily and use of Yamuna
Waters have been carried out in con-
sultation with the concerned States
and the matter is under further dlS-
cussions with them.

In terms of Section 78 of the Punjab
Reorganisation Act, the Certral"Gov-
ernment was requested by Haryvana
Government to allocate the waters be~
coming available as a result of Beas





